2026:AHC:12724

HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 45009 of 2025

Ashish Mishra
..... Petitioner(s)
Versus
State Of U.P. And 4 Others
..... Respondent(s)
Counsel for Petitioner(s) . Girish  Chandra  Shukla,
Kamlendra Tripathi, Raa
Ram Tripathi
Counsel for Respondent(s) : C.S.C.

Court No. - 2
HON'BLE PRAKASH PADIA, J.

1. Itisstated in paragraph-3 of the writ petition that petitioner
is Gram Pradhan of the village and is a social worker. It is
settled law and prescribed under relevant rules that the petition
on behalf of Gram Pradhan could only be filed by the
nominated counsel but for the reasons best known to the
petitioner/Gram Pradhan the present writ petition has been filed
by a private counsel and that too without taking consent from
the District Collector.

2. In this view of the matter, petitioner Ashish Mishra/Gram
Pradhan is directed to file his personal affidavit explaining the
reasons that why the disciplinary proceedings should not be
drawn against him and why the matter should not be referred to
the State Government to initiate disciplinary proceedings
against such kind of persons.

3. At this point of time, a prayer has been made by counsal for
the petitioner to dismiss present writ petition as not pressed
with liberty to file fresh writ petition by learned Standing
Counsel/counsal appearing on behalf of Gram Sabha.

4. This prayer has not been opposed by Sri Brijesh Kumar
Shukla, learned Standing Counsel for the respondent-State.
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5.Taking into lenient view, the present writ petition is
dismissed as not pressed with liberty as prayed.
January 19, 2026

Pramod Tripathi

(Prakash Padia,J.)
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